
[ 3418 ]
HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY,THE THIRTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITIO NNO : 12114 OF 2013

Between:

lvl/s. lcomm Tele Ltd., A company registered under Companies Act' 1956

rjr"ing 'ti 
offi." at Ploi No ;0-i6, Fnq96-1 , 1DA. Cherlapally,,Hyd-erabad:5^00

OSf 5nO Corporate Office at Plot No.31, Phase-1, fap?!aq.ul''^,5^t]119."
cotonv Banidra Hills. Hvderabad-S0o 073, Represented by,lts Managlng

Direct6i Sri pathuru Suminth, S/o. Sri Rama Rao, aged about 3/ years, ruo.

C-tO and 11, D.D. Colony, Vidya Nagar, Hyderabad 
...'ET'TIONER

AND

1. Northern Power Distribution Company of Andhra Pradesh, Limited'
Represented by its Superintendent, Warrargal 

.

2. Th6 Senior Aciounts Officer Operation (NPDCL), Karimnagar'

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybe
pleasedtoissueanappropriateWrit,orderordirectionparticularlyoneinthe

natureofwritofmandamustodeclaretheLr.No.SE/oP/KNR/SAo/A0
(E)/AAO(EXPRyJAO(APS)/UDCiD. No- 546 dated 1001'2013 issued bv the

Respondent as illegal, arbitrary, without authority and unconstitutional
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Between:

1. The Northern Power Distribution Company of Andhra Pradesh, Limited,
Represented by its Superintendent, Warrangal.

2. The Senior Accounts Officer Operation (NPDCL), Karimnagar.

...RESPONDENTS/PETITIONERS

AND

lt//s. lcomm Tele Ltd., A company registered under Companies Act, 1956
having its office at Plot No.40-46, Phase-1, 1DA, Cherlapally Hyderabad-S00
051 and_Corporate Office at Plot No.31, Phase-l, Kanialapuri, Srinagar
Colony, palara Hills, Hyderabad-s00 073, Represented by its Managlng
Director Sri Pathuru Sumanth, S/o. Sri Rama Rad, aged aboui 3Z years, -Riol

c-,0 and 1 1' D D colonv' Vidva Nagar' 

"o"iLE?1,r,oNER/RESpoNDENT

l.A. NO: 1 OF 2013(WPMP. NO: 14988 OF 2013

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Lr.No SE/OP/KNR/SAO/AO (E)/AAO(EXPR)/JAO(APS)/UDC/D. No:

546 dated 10.01.2013 issued by the Respondent during the penrlency of the writ

petitron

lA NO: 1 OF 2020

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit frled in support of the petition, the High Court may be pleased to

vacate the interim orders passed in W.P. M.P. No. 14988 of 2A13 in W.p. No.

12114 o'f 2013 dated 2310412013 and dismiss the Writ Petition

Counsel for the Petitioner: Ms. VAISHNAVI AMBADIPUDI REP
SRI. CH PUSHYAM KIRAN

Counsel for the Respondents: SRI ZAKIR ALI DANISH ( SC FOR TSNPDCL )

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No.12114 of 2Ol3

ORDER: Per the Hon'ble the Chief Justice Atok AradlLe)

Ms. Vaishnavi Ambadipudi, learned counsel

representing Mr. Ch. Pushyam Kiran, learned counsel for

the petitioner, submits that the cause in the writ petition

does not survive for consideration on account of efflux of

time.

The writ petition is therefore dismissed as

infructuous.

Miscellaneous applications, if any pending, shall

stand closed. There shali be no order as to costs
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HIGH COURT

DATED:3010912024

ORDER
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WP.No.12114 of 2013

DISMISSING THE WRIT PETITION AS INFRUCTOUS
WITHOUT COSTS
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